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3 (2) Dupery Speaker’s Deputy Speaker’s
4 "Leaderof = Opposition" in

relation to the Legislative
Assembly of the National
Capital Territory of Delhi
means the member of
Legislative Assembly who is,




for the tme being "the leader in
. the House, of the party in
opposition to the Government
having the greatest numerical
strength and recognized as such
by the Speaker = of the

Legislative Assembly."
3 Leader of Opposition to be
included
5 3(2) telegraphically telephonically and through other
electronic modes of
communication
20 36(2) twenty questions twenty starred questions
80 219 The Committee of Privileges The Committee of Privileges
consisting of nine members consisting of nine members.
including the Deputy Speaker shall
be nominated by the Speaker. The
Deputy Speaker shall be the
Chairman of the Committee.
82 225(1) There shall be a Question and There shall be a Question and
Reference Committee consisting Reference Committee

| of not more than nine members to | consisting of not more than nine
be nominated by the Speaker and | members to be nominated by
the Deputy Speaker shall be the the Speaker.

ex-officio Chairman of the

committee.

85 230(1) There shall be a Library There shall be a Library
Committee consisting of not more | Committee consisting of not
than nine members including its more than nine members

Chairman. The Speaker shall be including its Chairman.
the ex-officio Chairman of the

Committee.
94 251(i)) | By 11.00 hours of three hours before
103 262 When a member rises, the Speaker Member shall speak when |
shal call his name called by the Speaker.

The committee unanimously decided to include the names of four
Government Undertakings in the list under second schedule of Rule 197:

Delhi Transco Limited

Indraprastha Power Generation Company Limited
Delhi Power Company Limited.

Pragati Power Company Limited.
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